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_.Lalman & 2 othews coses-es APPLICANT(S)
(By Bbowi Mrs o Raman Oberdi __ Adwcate) |
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oI & Urs, «seseses RESPONDENTS
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e (By Shri 5123.3 ~Mahendru, Ad\]o‘cate)
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- THE HON'BLE SHRI S .R.ADIGE MEMBER(A ),

THE HON'BLE SHREASMIxADR. A.VEDAVALLI MEMBER{Y)

1. To be referred to the Reporter or not? Yes,

2. hether to be circul@ted to other 8enches

“f"*" of thg Tribumal 2
- {S.R.ADIGE )

MEMBERAA ),
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C.C.P N2, 133/%5
N
0A ,No. 1249/94
e

New De 1his this the €~ day of D¢ . 1995

HON'BIE MR &3 -R ADIGE MEMBER(A )o
HON'BLS DR .A.VEDAVALLI, MEMBER(J).

Lalman,

House No,1335,
Rohtas Nagar East,
Gali N3.4,
Shahdara.

Oe lhi -~ 110032,

2. Naseem,
124,-Shah Jada Bagh.,

Inderlok
Be lhi » 110033,

3. Harbans, -

1/3300 Ram Nagar,

Mandoli Road,

Shahd ara,

Do 1hi.= 110032 . sseeApplicants,

(By Mrs. Paman Oberoi , Advac ate)

Versuys

1. Union of-India through --
the General Manager, Shri V,XAgarwal,

No-thern Railway,
Baroda House,
New De lhi,

oy

2., Shvi M.ZAnsa~i, Div, Railway Man agew,
Northern Railway,
Mor od ab &d

3. Shri Ashutosh,-
Asstt , Engineer,
Northewn 23ilway Hapur,

[ W) .'3_8 SpO[:(ié’h% S él
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{By Advoc ate: Shri PS.Mahendru.)
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BY HON'BIE MR .3 R ADIGE MEMBER A )

_We have heard spplicants' coun 152 1
Mrs, Oberol and -espondents® counsel Shwi |
Mahendru on CCP No,153/95 pressed by the
applic ants alleging c ontumac ious dis:bﬁm*m o
of the Tribunal's judgment dated 17,100,394 -
in OA No,1249/04 Shri Lalman & others Vs, ;.); % ﬁgﬁ

2, By that judgment respondents W2 e
directed to-tred the applicants as being
inc luded in the Live Casual Labou~ ragistee
and also to assign them work if and whery
necessity for the same arose strictly in
g£cordance with the ir names appearing In
that Register,

3. Applic ants allege that they hav® _
aot been engaged although 9 of their suniows Co
( named in the CCP) ave employed. |

4, Respondents state in their veﬁg:
that three out of the O awe seniom £ all
the applic ants; five of them are junior £ ©
applic ants, while applic ant Harbans quh 15;",7 |
senior to only Chidha Singh and applisant \?wm )
is junior to all. It is further stated that 7' :
Sheoraj Singh, who is one of the 9 mautiasﬁaaci T
shove was ré-engaqed on the clear dirsc L ions )
of CAT in OA No,1357/94, It is further shat mﬁ
that persons who had been reengaged e‘vvﬁnféaafﬁ‘;ﬁrfi_

jn preference to theiy juniors, we rd ‘emad t~
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show ¢ ause notice as to why they should A::‘E‘iga SIS

discharge from service and upon receipt of
their replies all these 9 persSonsS excent | “ |
Sheoraj Singh have been discharged 'vide lotter :
dated 24,5.96, "

3, It appears that these 8 P2 »SONS,

have subsequently obtained an exparte stay

order passed on 27.3,96 in DA No,1361/95 nd |
e continuing on the strength of that intenmin

st ay ofder °

6o Mys . Oberoi has pressed that as
applicant Lalman 1is admittedly senior to 3t

he should be directed to be engaged . Shwi T
Mahendru States that there are persons sapide 5 .
Lalmsn and any direction in favour of Lalnen R
st this stage will give rise to similar clsims
on the part of those senior %to him. |

7o We find that in similar circumstances’
C .PN0,165/93 was dismissed by ou- oﬁdeﬁ-t‘jgﬁe;ﬁ}' .
20.9,96.,

8. In the faxts and c ircumstances pinted L
out by wespondents, we are satisfied that .
sdequate grounds do not exist to procesd - et
against them for Gontempt of Court, znd aC}GP
¢ annot be used to secu~e an ‘order t9 é'nﬁgaasfsm \;

pe~son when there are others senior to him E:’I:’wﬁ.‘.'?‘&‘._‘

BREES

emp onmento The TUllﬂgS c ited by Mws .. :h{:”jiue.:
name ly, 1978 Cr.L.Jp 789 and 1985 Cr.L.J K Ziu

a~e not relevant.,

9, A phyal The CCP is theneme dismissad aul a,,.ft?_ '
agams‘éLc ontemnors a»e discharged,

AL LA /\}VL, //{‘ff g‘;.
(DR.A V?.DAVALLI ) {3.0ADIE }
n(J ) MEMBER £ ).




